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RAJYA SABHA
Friday, the 10th March, 2017/19th Phalguna, 1938 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
Corrigenda to the Economic Survey, 2016-17

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ARJUN RAM MEGHWAL): Sir, I lay on the Table, a copy (in English and
Hindi) of the Corrigenda to the *Economic Survey, 2016-17.

[Placed in Library. See No. L.T. 6237/16/17]

I. Notifications of the Ministry of Agriculture and Farmers Welfare
II. Reports and Accounts (2015-16) of SFAC, New Delhi and related papers
P Td fHAE S0 WA § I Al dAT TR IS WA F I A
(31 ORI BUTE): HEied, H FEEfaRad oF Ul yed WR YW g
I.  (A) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Agriculture and Farmers Welfare (Department of Agriculture,

Cooperation and Farmers Welfare), under sub-section (2) of Section 4D
of the Destructive Insects and Pests Act, 1914:—

(1) S.O0. 264 (E), dated the 27th January, 2017, publishing the Plant
Quarantine (Regulation of Import into India) (First Amendment)
Order, 2017.

(2) S.O. 364 (E), dated the 7th February, 2017, publishing the Plant
Quarantine (Regulation of Import into India) (Second Amendment)

Order, 2017.
[Placed in Library. For (1) and (2) See No. L.T. 6553/16/17]
(B) A copy (in English and Hindi) of the Ministry of Agriculture and
Farmers Welfare (Department of Agriculture, Cooperation and Farmers
Welfare), Notification No. G.S.R. 1154 (E), dated the 19th December,
2016, publishing the Chironji Grading and Marking Rules, 2016, under
sub-section (2) of Section 3 of the Agricultural Produce (Grading and
Marking) Act, 1937. [Placed in Library. See No. L.T. 6373/16/17]

* Economic Survey 2016-17 was laid on the Table of the Rajya Sabha on 31st January, 2017.
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II. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Small Farmers’ Agri-Business
Consortium (SFAC), New Delhi, for the year 2015-16, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Consortium.
(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. L.T. 6552/16/17]
MR. DEPUTY CHAIRMAN: Shri Sudarshan Bhagat; not present.

Report and Accounts (2015-16) of TEXPROCIL, Mumbai and EPCH, New Delhi
and related papers

fallaN

T e § o w3 ot et ewen): welgy, § frEfoaRad uE @ tah-ua
mfer (@Sl der el #) |97 ged W I g

(i) (a) Sixty-second Annual Report and Accounts of the Cotton Textiles Export
Promotion Council (TEXPROCIL), Mumbai, for the year 2015-16, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 6526/16/17]

(i1) (a) Thirtieth Annual Report and Accounts of Export Promotion Council for
Handicrafts (EPCH), New Delhi, for the year 2015-16, together with

the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Council.
(c) Statement giving reasons for delay in laying the papers mentioned at

(i) (a) above. [Placed in Library. See No. L.T. 6525/16/17]

I. Report and Accounts (2015-16) of (HOCL), Raigad, Maharashtra and Report
and Accounts (2014-15) of NIPER, Hyderabad and related papers

II. MoU (2016-17) between Government of India and HAL

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS, THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING
AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): Sir, I lay on the Table:—

I. (A) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—
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(1) (a) Fifty-fifth Annual Report and Accounts of the Hindustan Organic
Chemicals Limited (HOCL), Raigad, Maharashtra, for the year
2015-16, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of

India thereon.
(b) Review by Government on the working of the above Company.

(2) Statement (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 6563/16/17]

(B) A copy each (in English and Hindi) of the following papers:—

(1) (@) Annual Accounts of the National Institute of Pharmaceutical
Education and Research (NIPER), Hyderabad, for the year
2014-15, and the Audit Report thereon, under sub-section (4) of
Section 23 of the National Institute of Pharmaceutical Education
and Research Act, 1998.

(b) Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) above.
[Placed in Library. See No. L.T. 6564/16/17]

(i) (a) Twenty-fifth Annual Report and Accounts of the Institute of
Pesticide Formulation Technology (IPFT), Gurgaon, for the year
2015-16, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (ii) (a) above.
[Placed in Library. See No. L.T. 6384/16/17]

II. Memorandum of Understanding between the Government of India (Ministry of
Chemicals and Fertilizers, Department of Pharmaceuticals) and the Hindustan
Antibiotics Limited (HAL), for the year 2016-17.

[Placed in Library. See No. L.T. 6383/16/17]

Report and Accounts (2015-16) of (WDRA), New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): Sir, I lay on
the Table:—

(1) A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 38 and sub-section (3) of Section 39 of the Warehousing
(Development and Regulation) Act, 2007:—



4 Papers laid on [RAJYA SABHA] the Table

(a) Annual Report and Accounts of the Warehousing Development and
Regulatory Authority (WDRA), New Delhi, for the year 2015-16, together
with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 6566/16/17]

Reports of CAG of India (2016-17)

SHRI ARJUN RAM MEGHWAL: Sir, I lay on the Table, under clause (1) of
article 151 of the Constitution, a copy each (in English and Hindi) of the following
Reports:—

(1) Report of the Comptroller and Auditor General of India on Working of Army
Base Workshops for the ended March, 2016 - Union Government (Defence
Services - Army), Report No. 36 of 2016 (Performance Audit);

[Placed in Library. See No. L.T. 6540/16/17]

(i1) Report of the Comptroller and Auditor General of India for the year ended 31st
March, 2016 (Report No.37 of 2016) - Railways Finances) Union Government
(Railways) - Indian Railways Appropriation Accounts-Part-1-Review and Part-
[I-Detailed Appropriation Accounts, Part-II-Detailed Appropriation Accounts
(Annexure-G) for the year 2015-16;

[Placed in Library. See No. L.T. 6538/16/17]

(ii1) Report of the Comptroller and Auditor General of India on Working of Canteen
Store Department for the year ended March, 2016 - Union Government
(Defence Services-Army), Report No.38 of 2016 (Performance Audit);

[Placed in Library. See No. L.T. 6542/16/17]

(iv) Report of the Comptroller and Auditor General of India on Environmental

Clearance and Post Clearance Monitoring for the year ended March, 2016

- Union Government, Ministry of Environment, Forest and Climate Change,
Report No.39 of 2016 (Performance Audit);

[Placed in Library. See No. L.T. 6547/16/17]

(v) Report of the Comptroller and Auditor General of India on Turnaround Plan
and Finance Restructuring Plan of Air India Limited - Union Government
(Commercial), Ministry of Civil Aviation, Report No.40 of 2016 (Performance
Audit); [Placed in Library. See No. L.T. 6537/16/17]
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(vi) Report of the Comptroller and Auditor General of India for the year ended
March, 2016 - Union Government, Department of Revenue (Indirect Taxes-
Service Tax), Report No.41 of 2016;

[Placed in Library. See No. L.T. 6536/16/17]

(vii)Report of Comptroller and Auditor General of India on Performance Audit
on Project Imports for the year ended March, 2016 - Union Government,
Department of Revenue, (Indirect taxes - Customs), Report No.42 of 2016;

[Placed in Library. See No. L.T. 6541/16/17]

(viii) Report of the Comptroller and Auditor General of India for the year ended
March, 2016 - Union Government, Department of Revenue - Customs
(Compliance Audit), Report No.1 of 2017;

[Placed in Library. See No. L.T. 6539/16/17]

(ix) Report of the Comptroller and Auditor General of India for the year ended
March, 2016 - Union Government, Department of Revenue - Direct Taxes,
Report No. 2 of 2017, [Placed in Library. See No. L.T. 6543/16/17]

(x) Report of the Comptroller and Auditor General of India for the year ended
March, 2016 - Union Government, Department of Revenue (Indirect Taxes-
Central Excise), Report No.3 of 2017;

[Placed in Library. See No. L.T. 6546/16/17]

(xi) Report of the Comptroller and Auditor General of India for the year ended
March, 2016 on Performance Audit of Implementation of TDS/TCS Scheme
- Union Government, Department of Revenue - Direct Taxes, Report No.4

of 2017 (Performance Audit); and
[Placed in Library. See No. L.T. 6545/16/17]

(xii) Report of the Comptroller and Auditor General of India for the year ended
March, 2016 on Construction of Indo-China Border Roads by Border Roads
Organisation - Union Government, (Defence Services - Army), Report
No. 5 of 2017 (Performance Audit).

[Placed in Library. See No. L.T. 6544/16/17]

MESSAGE FROM LOK SABHA
The Maternity Benefit (Amendment) Bill, 2017

SECRETARY-GENERAL: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:—
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"l am directed to inform you that the Maternity Benefit (Amendment) Bill,
2016 which was passed by Rajya Sabha at its sitting held on the 11th
August, 2016, has been passed by Lok Sabha at its sitting held on the 9
March, 2017, with the following amendments:—

ENACTING FORMULA
1. Page I, line 1,-

Jfor "Sixty-seventh Year", substitute "Sixty-eighth Year".

CLAUSE 1
2. Page 1, line 3,
for "2016", substitute "2017"
2. 1 am, therefore, to return herewith the said Bill in accordance with the
provisions of Rule 121 of the Rules of Procedure and Conduct of Business

in Lok Sabha with the request that the concurrence of Rajya Sabha to the

said amendments be communicated to Lok Sabha."

Sir, I lay a copy of the Bill on the Table.

MOTION FOR SUSPENSION OF RULE 272

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, I move the following Motion:—

"That the Rule 272 of the Rules of Procedure and Conduct of Business in
the Council of States in its application for consideration of the Demands for
Grants of the related Ministries/Departments for 2017-18 by Department-related
Parliamentary Standing Committees and to make reports, without general
discussion on the Budget having been concluded, be treated as suspended

on the adjournment of Rajya Sabha for recess on 9th February, 2017."

The question was put and the motion was adopted.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON AGRICULTURE

it v BfeaR (@R uewn): weley, § v Eftd oY wde dwdiy wemh afifa
& freferRaa gicde=l &1 gah-te ufa (s don 2= #) 991 ued ) @l §:—
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(1) Thirty-fifth Report on 'Demands for Grants (2017-18)' of the Ministry of
Agriculture and Farmers Welfare (Department of Agriculture, Cooperation

and Farmers Welfare);

(i1) Thirty-sixth Report on 'Demands for Grants (2017-18)" of the Ministry of
Agriculture and Farmers Welfare (Department of Agricultural Research and

Education); and

(ii1) Thirty-seventh Report on 'Demands for Grants (2017-18)" of the Ministry of
Agriculture and Farmers Welfare (Department of Animal Husbandry, Dairying

and Fisheries).

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON COAL AND STEEL

sft IM R JaM (SNIe): W, H dIFdl HATAA B Irard ARl
(2017-18)' & Y § HII 3R XTI Adell Wl Afify & Fagad ufided & s
gy (S d2m &=l #) 99 ued W I gl

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON DEFENCE

sft eRdwr (faerm): #giey, # furr-dEfda <an dddt dvdin wmd affa &
fereferRac ufodet o uo-ue g @Es gur /=< #) | ged iR X@dr g

(i) Twenty-fourth Report of the Standing Committee on Defence on Action

Taken by the Government on the Observations/Recommendations contained
in the Nineteenth Report (Sixteenth Lok Sabha) on Demands for Grants
of the Ministry of Defence (2016-17) on General Defence Budget, Civil
Expenditure of Ministry of Defence (Demand No. 20) and Defence Pension
(Demand No. 21);

(i) Twenty-fifth Report of the Standing Committee on Defence on Action Taken
by the Government on the Observations/Recommendations contained in the
Twentieth Report (Sixteenth Lok Sabha) on Demands for Grants of the Ministry
of Defence (2016-17) on Army, Navy and Air Force (Demand No. 22);

(ii1) Twenty-sixth Report of the Standing Committee on Defence on Action
Taken by the Government on the Observations/Recommendations contained
in the Twenty-first Report (Sixteenth Lok Sabha) on Demands for Grants of
the Ministry of Defence (2016-17) on Ministry of Defence (Miscellaneous)
(Demand No. 20);
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(iv) Twenty-seventh Report of the Standing Committee on Defence on Action
Taken by the Government on the Observations/Recommendations contained in
the Twenty-second Report (Sixteenth Lok Sabha) on Demands for Grants of
the Ministry of Defence (2016-17) on Capital Outlay on Defence Services,

Procurement Policy and Defence Planning (Demand No. 23);

(v) Twenty-eighth Report of the Standing Committee on Defence on
Demands for Grants of the Ministry of Defence (2017-18) on General
Defence Budget, Border Roads Organisation, Indian Coast Guard, Military
Engineering Services, Canteen Stores Department, Directorate General Defence
Estates, Defence Public Sector Undertakings, Welfare of Ex-Servicemen,
Defence Pensions, Ex-Servicemen Contributory Health Scheme. (Grant
Nos. 19 and 22);

(vi) Twenty-ninth Report of the Standing Committee on Defence on Demands
for Grants of the Ministry of Defence (2017-18) on Army, Navy and Air
Force (Grant No. 20);

(vii) Thirtieth Report of the Standing Committee on Defence on Demands for
Grants of the Ministry of Defence (2017-18) on Ordnance Factories, Defence
Research and Development Organisation, Directorate General Quality Assurance
and National Cadet Corps (Grant No. 20); and

(viii) Thirty-first Report of the Standing Committee on Defence on Demands for
Grants of the Ministry of Defence (2017-18) on Capital Outlay on Defence

Services, Procurement Policy and Defence Planning (Grant No. 21).

MR. DEPUTY CHAIRMAN: Reports of the Department-related Parliamentary

Standing Committee on Energy; Shri La. Ganesan. Is he not here? ...(Interruptions)...

SHRI LA. GANESAN (Madhya Pradesh): No, I am here, but he will present it.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON ENERGY

SHRI SHAMSHER SINGH MANHAS (Jammu and Kashmir): Sir, I beg to lay
on the Table, a copy each (in English and Hindi) of the following Reports of the
Department-related Parliamentary Standing Committee on Energy (2016-17):—

(1) Twenty-sixth Report on Demands for Grants relating to Ministry of Power
for the year 2017-18; and
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(i) Twenty-seventh Report on Demands for Grants relating to Ministry of New
and Renewable Energy for the year 2017-18.

MR. DEPUTY CHAIRMAN: What is this? I called Mr. Ganesan, and you laid

it. How can you decide it between yourselves?
SHRI LA. GANESAN (Madhya Pradesh): I am sorry, Sir.

MR. DEPUTY CHAIRMAN: No, that is not the issue. I called your name. You

cannot decide.
SHRI LA. GANESAN: There is a communication gap. I am very sorry.
MR. DEPUTY CHAIRMAN: I called your name twice.
SHRI LA. GANESAN: If you allow, I can lay it again.

MR. DEPUTY CHAIRMAN: There is no need for that. I accept it, but I am

telling you for future guidance.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON INFORMATION TECHNOLOGY

SHRI P. BHATTACHARYA (West Bengal): Sir, I beg to lay on the Table, a copy
(in English and Hindi) of the Thirty-fourth Report on Demands for Grants (2017-18)
relating to the Ministry of Information and Broadcasting of the Department-related

Parliamentary Standing Committee on Information Technology (2016-17).

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON RAILWAYS

it vaa Aferd (UST9): ABIGY, H XA HATGT BT I AN (2017-18) F Hag H
X Aeeft wrft 9fafy & ovEd gfihaed @ v ufa @Rsl 9o Bl W) 991 ged
ERERECH I

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: I have to inform the Members that the Business
Advisory Committee, in its meeting held on 9th March, 2017, allotted time for

Government Legislative and Other Business, as follows:—
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BUSINESS TIME ALLOTTED

1. Statutory Resolution seeking disapproval of the Enemy
Property (Amendment and Validation) Fifth Ordinance,
2016 (No. 8 of 2016) promulgated by President on

the 22nd of December, 2016, admitted in the names of Two Hours
Dr. T. Subbarami Reddy and Shri Husain Dalwai. (To be discussed
2. Consideration and passing of the Enemy Property together)

(Amendment and Validation) Bill, 2016, as passed by
Lok Sabha and as reported by the Select Committee of

the Rajya Sabha - to replace an Ordinance. )

3. Consideration and passing of the Human Immuno- Two Hours
deficiency Virus and Acquired Immune Deficiency
Syndrome (Prevention and Control) Bill, 2014.

4. Further consideration and passing of the Whistle Blowers W
Protection (Amendment) Bill, 2015, as passed by Lok

Sabha. Four Hours
>(T0 be discussed
5. Consideration and passing of the Prevention of Corruption ¢
ogether)
(Amendment) Bill, 2013, as passed by Lok Sabha and
as reported by the Select Committee of Rajya Sabha. )
6. Consideration and return of the Appropriation Bills Four Hours

relating to the following Demands for Grants, after they (To be discussed
are passed by Lok Sabha:— together)

(a) Supplementary Demands for Grants (General) for
2016-17.

(b) Demands for Grants for 2017-18.

7. Consideration and passing of the following Bills, after

they are passed by Lok Sabha:—

(a) The Admiralty (Jurisdiction and Settlement of One Hour
Maritime Claims) Bill, 2016.

(b) The Constitution (Scheduled Castes and Scheduled One Hour
Tribes) Order (Amendment) Bill, 2016.

(c) The National Institutes of Technology, Science One Hour
Education and Research (Second Amendment) Bill,
2016.
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8. Discussion on the working of the following Ministries:—
(a) Railways; w

(b) Personnel, Public Grievances and Pensions;
e Four Hours each
(c) Micro, Small and Medium Enterprises; and

(d) Information and Broadcasting.

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: I have to inform Members that a letter has been
received from Dr. Karan Singh, Member, stating that he is unable to attend the
sittings of the current Session on health grounds. He has, therefore, requested for
grant of Leave of Absence from 9th to 24th March, 2017, of the current (242nd)
Session of the Rajya Sabha.

Does he have the permission of the House for remaining absent from 9th to
24th March, 2017, during the current (242nd) Session of the Rajya Sabha?

(No. hon. Member dissented)

MR. DEPUTY CHAIRMAN: I hope the House agrees. Permission to remain

absent is granted.

I have also to inform Members that a letter has been received from hon. Member,
Shri Devender Goud T., stating that he is unable to attend the sittings of the second
part of the current Session on health grounds. He has, therefore, requested for grant
of Leave of Absence from the second part of the current (242nd) Session of the
Rajya Sabha.

Does he have the permission of the House for remaining absent from 9th March
to 12th April, 2017 during the current (242nd) Session of the Rajya Sabha?

(No hon. Member dissented)

MR. DEPUTY CHAIRMAN: I hope the House agrees. Permission to remain

absent is granted.

I have also to inform Members that a letter has been received from hon. Member,
Dr. Narendra Jadhav, stating that he is unable to attend the sittings of the current
Session on health grounds. He has, therefore, requested for grant of Leave of Absence
from 9th to 30th March, 2017 of the current (242nd) Session of the Rajya Sabha.
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Does he have the permission of the House for remaining absent from 9th March
to 30th March, 2017 during the current (242nd) Session of the Rajya Sabha?

(No hon. Member dissented)

MR. DEPUTY CHAIRMAN: I hope the House agrees. Permission to remain

absent is granted.

STATEMENT REGARDING GOVERNMENT BUSINESS

MR. DEPUTY CHAIRMAN: Now, Statement regarding Government Business for
the week commencing Tuesday, the 14th of March, 2017. Shri Mukhtar Abbas Naqvi.
TS B HAGI & AT WAL dAT WS B GATG H ST HAI
(N &R /T dAdd): Aeled, § 3Mua! g ¥ I8 giud &R g & Fieanr,
14 9T, 2017 9 URH M Tl 9@E & SRE FAfaRad SReR drd forg Smi:—

1. 3N B BRI § e FrEfeiad # W ger WReR! BRI Bl B 7
R foarR—

(@) g AURT (FNEE SR fARHRIGRN) UiEal feaTeEl, 2016 (2016 &
T 8) 1 FRAIGT d18 dTal |ifafd dded W =4l iR ol |1
GRT UIRT TFAT 15T [T Bl JaR AT gRT Tlicrafad w9 # 2rg |l
(e SR fafmm=ra~on) fJgres, 2016 W AR iR wRT &=,

(@) HEF 9 2017-18 TR I AT =i

o\ (el aN .

2. fr=faRea d3redl & A R g9:—
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@) BB, e R iR ieH

(N g&q, 9g 3R 7w IeH

(&) Il 3R TR

3. e §9T gRT UIRA fhy 10 §9 § SREMT (d2e) f{8®, 2016 W R
3R gIRT ATl

4. FTG IFTEH ST FIET] 7R 3T IMERT STeddl Aerefor (Fraror iR fFi=or)
fadg®, 2014 W AR iR wiRa &A1l
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STATEMENT BY MINISTER

Incidents in Madhya Pradesh and Uttar Pradesh
on 7th and 8th March, 2017

MR. DEPUTY CHAIRMAN: Now, Zero Hour submissions. Shri D. Raja.

...(Interruptions)... Please.

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, hon. Home Minister is here.
He wants to make a statement on incidents which occurred in Uttar Pradesh and

Madhya Pradesh. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: One second. ...(Interruptions)... Mr. Maitreyan,

please. ...(Interruptions)... Please listen. ...(Interruptions)...
SHRI DEREK O'BRIEN (West Bengal): Sir, let the House run. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please listen to me. ...(Interruptions)... I am going
to say that. ...(Interruptions)... You listen to me. Listen to me. ...(Interruptions)...
Please listen to me. ...(Interruptions)... 1 am allowing your Zero Hour notice. ...
...(Interruptions)... No, no. ...(Interruptions)... Listen. ...(Interruptions)... Your Zero

Hour notice is... ... (Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the issue of fishermen is a serious

issue but this is not being... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Maitreyan... ... (Interruptions)... Mr. Maitreyan,
please go back to your seat. ...(Interruptions)... Go back to your seat, Mr. Maitreyan.

I am allowing your Zero Hour submission; go back to your seat. ...(Interruptions)...

SHRIMATI KANIMOZHI (Tamil Nadu): Mr. Deputy Chairman, Sir, the issue

of Indian fishermen is very serious. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will allow you your Zero Hour submission. Go
back. ...(Interruptions)... It is already permitted by the hon. Chairman. ...(Interruptions)...

Mr. Maitreyan, listen to me. ...(Interruptions)...
SHRI TIRUCHI SIVA: Sir, the Sri Lankan Navy is... ... (Interruptions)...

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, this is not correct. This

is to defame the reputation... ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Maitreyan, listen to me. ...(Interruptions)...
Hon. Chairman has allowed your Zero Hour submission on the notice given by you.
It is at serial number 3 and it is going to come. Please go back to your seat. Go
back to your seat, please. No, no. Please. ...([nterruptions)... Mrs. Sasikala, please
go back to your seat. ...(Interruptions)... No, no. Please go back. ...(Interruptions)...

Please go back. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, we need your protection.
...(Interruptions)... It is completely to defame the reputation of our leader.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am allowing you. Please go back. ...(Interruptions)...
This is not the way. ..(Interruptions)... No, Mr. Maitreyan, this is not the way.
This is not the way. ...(Interruptions)... Mrs. Sasikala, please. ...(Interruptions)...
Mr. Lakshmanan, this is not the way. ...(Interruptions)... Please. ...(Interruptions)... Yes,
I am allowing you. ...(Interruptions)... No, please. What do we do? ...(Interruptions)...

Please. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: It is not our Report. ...(Interruptions)...
It is the Report of the AIIMS. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Maitreyan, please. ...(Inferruptions)...
SHRI TIRUCHI SIVA: Sir, fishermen issue is a very serious issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Maitreyanji, please go back. ...(Interruptions)...
Please go back. ...(Interruptions)... No, no. ...(Interruptions)... Please go back.
...(Interruptions)... That is okay. ...(Interruptions)... Please go back. ...(Interruptions)...
I am assuring you...(Interruptions)... Go back. ...(Interruptions)... Please go back.
...(Interruptions)... 1 am allowing you. ...(Interruptions)... Go back. ...(Interruptions)...

Okay. ...(Interruptions)... Please go back. ...(Interruptions)...
SHRI MADHUSUDAN MISTRY (Gujarat): Sir, my notice is there. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is this? ...(Interruptions)... This is indiscipline.

...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, if you are allowing them, then you

have to...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... The Home Minister
has informed that he wants to ...(Interruptions)... Please. ...(Interruptions)... No.
...(Interruptions)... Hon. Home Minister has informed that he wants to make a

statement. | think you can lay it on the Table. Do you have any problem?
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THE MINISTER OF HOME AFFAIRS (SHRI RAJ NATH SINGH): I have no

problem. I can lay it.
SHRI MUKHTAR ABBAS NAQVI: Sir, it will take one minute.
MR. DEPUTY CHAIRMAN: How much time will it take?
SHRI RAJ NATH SINGH: One minute.
MR. DEPUTY CHAIRMAN: Okay. Does the House agree to it?
SOME HON. MEMBERS: Yes.
MR. DEPUTY CHAIRMAN: Let us listen to what he has to say.
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MR. DEPUTY CHAIRMAN: The entire House appreciates that and is greatly
proud of the father of that terrorist. ...(Interruptions)... 1 think it should be noted.

...(Interruptions)...

#t s Rie @& gown): R, § 39 919 & U om09 989 g & dpoars
& fUar 9 SN Ud 91991 ad b 7, 98 IS Bl HIEaAT B e delt § &R 'H
T BT FHYT DR ©, b AT SYGHMIT AEIGY, Mddbdre I HU FHsidr
B fHAT ST FHAN AT T8 73 ST L. (). .

MR. DEPUTY CHAIRMAN: No discussion, please. ...(Interruptions)...
SHRI DIGVIJAYA SINGH: One minute, Sir. ...(Inferruptions)... This is related.

MR. DEPUTY CHAIRMAN: I have a suggestion. ...(Interruptions)... You please
listen to my suggestion. ...(Interruptions)... 34 ?jﬁ'(’l My suggestion is this. I think
there are other Members also who want to seek clarifications. Therefore, let us decide
to have the clarifications on the statement later, if necessary, or if the House agrees,

we can have it now. That’s all. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, the normal procedure in the
House is that the Minister makes a statement and there are clarifications which are

sought. ...(Interruptions)... We will seek clarifications. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: So, do you want clarifications now? ...(Interruptions)...
SHRIMATI KANIMOZHI: Sir, we have Zero Hour notices. ...(Interruptions)...
SHRI TIRUCHI SIVA: We can have clarifications later on. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: I only want consensus. ...(Interruptions)... That’s

all. T have no objection. ...(Interruptions)...
SHRI SITARAM YECHURY: That is the normal procedure. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What I am confronted with is that there are
some Zero Hour submissions which have already been committed and promised.

...(Interruptions)... So, how do 1 go about it? ...(Interruptions)...
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SHRI SITARAM YECHURY: No, no. ...(Interruptions)... Now, the point is,
Sir, for the Zero Hour submissions, you have a list. At that time, you allowed the

Minister to make his statement. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. I see the point. ...(Interruptions)... No, no.
...(Interruptions)... Mr. Yechury, ...(Interruptions)...

SHRI SITARAM YECHURY: The point is, once the Minister has made the

statement. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... 1 will tell you.

...(Interruptions)...

SHRI SITARAM YECHURY: Once the Minister has made the statement, we

can seek clarifications. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. It is not like that. Yechuryji, we allow the
Ministers to make statement but with regard to clarifications, we decide the time.
That is the point. ...(Interruptions)... If the House is of the view that the clarifications
should be now, then, I can. ...(Interruptions)... There is a lot of pressure from Members
for Zero Hour submissions. So my suggestion is, we will have some other time for

clarifications. ...(Interruptions)... If you agree? ...(Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, I have not finished. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. The point is, if I allow, then, ...(Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, I have a right. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... fafvere <, ?jﬁl“;’ (T, .
it fefaer fs: 98 W=7 @ 7 iR offaR 7 & ... (@aum)...

sft Sumwmafe: fefeas <, ?jﬁ'(’l I have to take a decision. ...(Interruptions)...
fafrasg <t ...(FGYT)... No, no. I have to take a decision. ...(Interruptions)... No,
no. It is not like that. ...(Interruptions)... Your right is only when I ....(Interruptions)...
I have not permitted. ...(Interruptions)... No, 1 have not permitted. That is the issue.

...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, I need your protection. ...(Interruptions)... This is a

national issue. ...(Interruptions)... This is an issue of national security. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... 34 ST 4fST ...(aaem™)...
Now, that is what [ am saying. ...(Interruptions)... No. ...(Interruptions)... No, no.
...(Interruptions)... Digvijayaji, you are a senior Member. ...(Interruptions)... 34 934,

I will allow you. ...(Interruptions)...
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SHRI DIGVIJAYA SINGH: I will sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: 1 will allow you. ...(Interruptions)... Now,

...(Interruptions)...
SHRI D. RAJA (Tamil Nadu): Sir, a clarification. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will allow you. ...(Interruptions)... Sit down.
...(Interruptions)... That is what 1 am ....(Inferruptions)... My difficulty is that I have
more than 12 notices for Zero Hour mentions and all those Members are pressurizing.

...(Interruptions)...

SHRI SITARAM YECHURY: Why have you allowed the Minister to make a

statement? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... That is only for laying.
I said so because on the statement it is always done like this. A statement is allowed
but clarifications will be at a time, when we decide. ...(Inferruptions)... We have not

decided. ...(Interruptions)...
SHRI SITARAM YECHURY: Correct, Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You give a suggestion. ...(Interruptions)...

SHRI SITARAM YECHURY: Please, Sir. ...(Interruptions)... Please bear with me

for a minute. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): Sir, we need justice. ...(Interruptions)...

Justice for us, Sir. ...(Interruptions)...

SHRI SITARAM YECHURY: Normally, what you have said is correct, if the
statement is laid on the Table. ...(Interruptions)... Now, the hon. Minister read out

the full statement. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)...

SHRI SITARAM YECHURY: He added to that, what the father said.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)...
SHRI SITARAM YECHURY: We all applauded. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, that I have to allow. ...(Inferruptions)... You

know. ...(Interruptions)...
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SHRI SITARAM YECHURY: So, you allow us to clarify. ...(Interruptions)...

Allow us to clarify. ...(Interruptions)...
DR. V. MAITREYAN: Sir, they are delaying. ...(Interruptions)...
SHRI TIRUCHI SIVA: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will decide. ...(Interruptions)... 1 will decide.

...(Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, fix up a date. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Today itself we can have. ...(Interruptions)... Today

itself we can have. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): If you decide here, let the Home
Minister tell the House, which day he will be available, whether it can be done
today or the next working day. But let that be decided. ...(Inferruptions)... Let that
be decided. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)... We can have clarifications.

...(Interruptions)... Let us decide it now. ...(Interruptions)...
SHRI ANAND SHARMA: Because this is a very serious matter. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have no objection. ...(Interruptions)... 1 have no
objection regarding clarifications but the only thing is, there should be a consensus

if the ...(Interruptions)...
DR. V. MAITREYAN: No consensus, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; the Minister has no problem. ...(Interruptions)...

We can have.. ...(Interruptions)...
SHRI TIRUCHI SIVA: Sir, kindly listen to us also, please. ...(Interruptions)...
DR. V. MAITREYAN: What about your assurance to us? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: We can have it on the next working day.

...(Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, the hon. Minister should ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: He has no objection. ...(Interruptions)... That is
what 1 am trying. ...(Interruptions)... Then, 1 will have to adjourn. ...(Interruptions)...
Then, I will adjourn. ...(Interruptions)... That is what 1 am saying. ...(Interruptions)...

You go back. ...(Interruptions)... You go back. ...(Interruptions)...
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SHRIMATI VIJILA SATHYANANTH: Sir, my Zero Hour submission.

...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, I need your protection. ...(Interruptions)... Sir,

with your permission, ...(Interruptions)...
SHRI TIRUCHI SIVA: Kindly listen to us also, Sir. ...(Interruptions)...

SHRI SITARAM YECHURY: You may get an assurance from the Minister that
he is prepared for a discussion on this. If he is prepared for a discussion, then, fix

the time just now.....(Interruptions)...
MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)...

SHRI TIRUCHI SIVA: Kindly listen to us also. ...(Interruptions)... So many

people are talking. ...(Interruptions)... Sir, one moment. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I will allow you. ...(Interruptions)...
SHRIMATI KANIMOZHI: Sir, I have been asking.....(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me dispose it. ...(Interruptions)... 1 will allow
you. ...(Interruptions)... Now, hon. Minister, are you ready for some other time for

clarifications? ...(Interruptions)...
SHRI RAJNATH SINGH: Yes, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He is ready. ...(Interruptions)... So, we will have

it on the next working day. ...(Inferruptions)... Or even today? ...(Interruptions)...
SHRI SITARAM YECHURY: Next working day. ...(Interruptions)...
SHRI ANAND SHARMA: Next working day is fine. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Do you agree? ...(Interruptions)...
SHRI RAJNATH SINGH: Yes, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Minister agrees. ...(Interruptions)... So, the

next working day and ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, the hon. Minister should tell us; I mean,
you will also enjoy this. ...(Interruptions)... He said that X 1.5 lakhs were found.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...
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SHRI SITARAM YECHURY: No, no. ...(Interruptions)... Are these the old notes

or the new notes? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The clarifications will be later. ...(Interruptions)...
Now, sit down. ...(Interruptions)... Clarifications will be on the next working day.
...(Interruptions)... After discussion with the hon. Chairman, we will decide the exact
time later. ...(Interruptions)... But the next working day is the consensus of the House.
...(Interruptions)... Okay, Zero Hour. Shri D. Raja. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, there is my notice under Rule 267.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Zero Hour, Shri D. Raja. ...(Interruptions)...
SHRI MADHUSUDAN MISTRY: Sir, my notice is there. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shri D. Raja, please start. ...(Interruptions)...
SHRI D. RAJA: Sir, I draw the ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shri D. Raja, please proceed. ...(Interruptions)...
SHRI MADHUSUDAN MISTRY: Sir, my notice is there. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Your notice is there, sit down. ...(Interruptions)... Your

notice is there, sit down. ...(Interruptions)... That is there, sit down. ...(Interruptions)...
SHRI MADHUSUDAN MISTRY: You are calling me or not?

MR. DEPUTY CHAIRMAN: I am telling you, it is there, sit down. How many
times should I tell you? Yes, Mr. Raja. ...(Interruptions)...

MATTERS RAISED WITH PERMISSION

Alleged attack on academic freedom in Delhi University and

Jawaharlal Nehru University
SHRI D. RAJA (Tamil Nadu): Sir, I draw the ...(Interruptions)...

SHRI RIPUN BORA (Assam): Sir, I have given one notice. ...(Interruptions)...
It is on the Assam issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Raja, you please speak. Don’t listen to that.

...(Interruptions)...

SHRI D. RAJA: There should be order in the House, Sir.
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MR. DEPUTY CHAIRMAN: There is order, you speak.

SHRI D. RAJA: Okay. I draw the attention of the entire House and the attention
of the Government to what is happening in Delhi University, JNU, other universities
and other institutions of higher learning in our country. There is an increasing attack
on academic freedom, freedom of thought, freedom of expression, freedom of creation.

...(Interruptions)...

SHRI BHUPENDER YADAV (Rajasthan): Sir, my notice is also there on the

same subject. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, your Calling Attention notice is there.

...(Interruptions)...

SHRI SWAPAN DASGUPTA (West Bengal): Sir, we have also given notice.

...(Interruptions)...

SHRI D. RAJA: Sir, there are some right wing forces working in the Universities,
with your permission I can take the name, the * which has taken the authority in

its hands to certify ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no; don’t mention the name. ...(Interruptions)...
SHRI D. RAJA: ..who is nationalist, who is patriotic. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; don’t mention the name of the parties.

...(Interruptions)...
SHRI D. RAJA: Sir, there is growing tension in all our campuses. ...(Interruptions)...

SHRI AJAY SANCHETI (Maharashtra): Sir, we should also be given permission

to speak on this. ...(Interruptions)...

SHRI D. RAJA: JNU is tense and students are fighting against new admission
policy that is being introduced in JNU. It will definitely adversely impact the entry
of students from Scheduled Castes, Scheduled Tribes, OBC and minority communities.
This is the new admission policy. Students are agitating. In Delhi University, students
and teachers are agitating to restore their right to freedom of expression, freedom
of speech, freedom of thought. What is happening in our campuses, Sir? It is not
an issue concerning only students. It is an issue concerning the future of the entire
nation, and students are the future of this country. The Minister of Human Resource

Development is sitting here. I am asking: What is happening? Who has given them

*Expunged as ordered by the Chair.
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the authority to decide you are nationalist or I am nationalist, you are unpatriotic
or I am unpatriotic? Who has given them that authority? Who are they to decide,
to certify, people are patriotic or nationalist? This is a dangerous trend, Sir. You

cannot ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; time over. Shri Yechury to associate.

...(Interruptions)... Shri Yechuri, associate yourself. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): 1 have given notice on this.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You please speak. ...(Interruptions)...

3t I/ T BGR (MER): IR $I A9 1 21(2Y ...(FFEH)....

st faea SIgR (fRAmd wcen): weiey, § A 98w §R1 oY Y fIwy
A WA Bl qag bRl gl

sfivcht FEdpe wWAA (FER): #8igy, # W A 9SW §RT 39 Y favy 9
T Bl ag Bl gl

2 9 T W FIRES): qeled, H 0 AFH 9e® §RT SolY U favg ¥
WY Pl Hdg Bl gl

sft eRdw (REw): #eiey, § ff A9 9ew gRT Solv v favy & a3 &l
JAdg PR gl

sft IR IR (SR USY): "wEGy, H Wl A 9 §RT oY Y favg ¥
T Pl Wag Bl g

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I associate myself with

the matter raised by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, T also associate
myself with the matter raised by the hon. Member.

SHRIMATI RAJANI PATIL (Maharashtra): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the matter raised by the hon. Member.
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SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI RIPUN BORA: Sir, I also associate myself with the matter raised by the

hon. Member.

SHRI RAJ BABBAR (Uttarakhand): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I also associate myself with
the matter raised by the hon. Member.

MR. DEPUTY CHAIRMAN: All those who are... ... (Interruptions)...
SHRI SITARAM YECHURY: My notice is there. Let me speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have called Yechuryji. ...(Interruptions)... 1 will

call you also. ...(Interruptions)...
SHRI SITARAM YECHURY: Sir, in addition to what ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Listen to Mr. Yechury. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, in addition to what comrade Raja has said,

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, let him speak. ...(Interruptions)...

SHRI SITARAM YECHURY: I have given the notice ...(Interruptions)... 1 want
to say, Sir, all these Universities have been established by law enacted by us, by this
august House. ...(Interruptions)... So, we have a direct bearing on what is happening
in these Universities. In the name of Hindutva nationalism, they are decrying Indian

nationalism, and that is something we cannot allow. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay.

SHRI SITARAM YECHURY: And here, organisations are taking upon themselves
the right to decide who is wrong and who is right and who has violated the law.

They cannot do that, Sir. You can't have ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Now, Shri Rangarajan to associate.

...(Interruptions)...

SHRI SITARAM YECHURY: You can't have students' organisations saying,
so and so is nationalist and so and so is not. ...(Inferruptions)... This House must

condemn ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Shri Rangarajan to associate. ...(Interruptions)...

SHRI SITARAM YECHURY: Let the law of the land take its course.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shri Rangarajan to associate. ...(Interruptions)...

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, while associating, a student from
Lady Shri Ram College ...(Inferruptions)...

SHRI SITARAM YECHURY: Let us not decide ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, a student from Lady
Shri Ram College, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, Yechuryji, that is over. ...(Interruptions)...
Mr. Rangarajan, you associate. ...(Interruptions)... Only Mr. Rangarajan, Yechuryji's

1S over.

SHRI T. K. RANGARAJAN: Sir, a student of the Lady Shri Ram College,

Gurmehar Kaur ...(Interruptions)... who has witnessed ...(Interruptions)...

SHRI TAPAN KUMAR SEN: They are giving certificate on nationalism.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tapan Kumar is not allowed. ...(Interruptions)...

Only Mr. Rangarajan is allowed. ...(Interruptions)...

SHRI T. K. RANGARAJAN: She posted on the Facebook, "I am not afraid of
the goondas". ...(Interruptions)... She is not afraid of any goondas. But what is the
reaction of the goondas? ...(Interruptions)... There is a threat to her life and to her

morality. ...(Interruptions)... Is it fair? ...(Interruptions)...

SHRI AJAY SANCHETI: Sir, I have a point of order. ...(Interruptions)... We
should also be permitted to speak. ...(Interruptions)...

SHRI T. K. RANGARAJAN: Can there be a restriction on our speech?
...(Interruptions)... What does the Constitution say? ...(Interruptions)... Why is it like

that? ...(Interruptions)... 1 don’t understand. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Do you have a point of order? ...(Interruptions)...

I will call you. ...(Interruptions)...

sft RS IR FEIGT, RAR B ...(FGUH)....

SHRI T. K. RANGARAJAN: Sir, I appeal to the House to condemn the attitude

of the goondaism ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay, it is over. Rangarajanji, sit down.

...(Interruptions)...
SHRI ANAND SHARMA: Sir, let there be a debate. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You want a debate! ...(Interruptions)... Anand
Sharmaji, you want a debate! ...(Interruptions)... Then, why don't you give notice?

...(Interruptions)...
SHRI ANAND SHARMA: Yes, Sir, we will give the notice. ...(Inferruptions)...
SHRI BHUPENDER YADAV: Sir, I have a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, what is your point of order? ...(Interruptions)...
Who has a point of order? ...(Interruptions)...

SHRI BHUPENDER YADAV: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yours? ...(Interruptions)... What is your point of
order? ...(Interruptions)... All right. ...(Interruptions)... What is your point of order?

...(Interruptions)...

SHRI BHUPENDER YADAV: Sir, my point of order is that there is a power of
Chairman to suspend any rule and allow a Member to speak under Rule 266. Sir,
they are giving notice under Rule 267 and I am also giving notice. Shri Swapan

Dasgupta and Dr. Vinay P. Sahasrabuddhe are also giving notice. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please, others take your seats. ...(Interruptions)...

All of you, please sit down. ...(Interruptions)...

SHRI BHUPENDER YADAV: But if you have allowed their 267 notice to
be converted into Zero Hour, then, allow our notice also as Zero Hour notice.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I understood. ...(Interruptions)... Sit down.
...(Interruptions)... That is over. ...(Interruptions)... No, no. ...(Interruptions)... That
is a valid point. Let me react to that. Please sit down. ...(Interruptions)... Sit down.
...(Interruptions)... That is a valid point and let me react to that. ...(Interruptions)...
The point is, these Members who have already spoken, have given notice under
Rule 267 which is to be taken up in Zero Hour itself. A notice under Rule 267
means suspension of the Business of the day. That has to be taken in Zero Hour.
So, hon. Chairman has the full right to allow it in the form of Rule 267. If Rule
267 is allowed, then, we will have to suspend the entire Business of the day. So,

the Chairman, in view of the fact that we all want the Business of the House, in
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the interest of the whole House, converted these Rule 267 notices into Zero Hour

notices. So, accordingly, I called the names. Your notice is a Calling Attention notice.
If you want, to convert your Calling Attention notice, into Zero Hour notice, you
can approach the hon. Chairman. He will have no problem and he will allow it. But,
Calling Attention is a different thing. You should know that. Calling Attention means
the Minister has to be prepared, the Minister has to be ready and there should be a
statement and there is a procedure for that. So, converting your Calling Attention notice
into a Zero Hour notice is, I think, something we cannot do. ...(Interruptions)... Now,
listen. ...(Interruptions)... Therefore, your Calling Attention notice cannot be converted
into a Zero Hour notice. ...(Interruptions)... If you give notice under Rule 267 or

a Zero Hour notice, then we can consider that. ...(Inferruptions)... You give notice.
SHRI BHUPENDER YADAV: Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I said it cannot be done. ...(Interruptions)...

SHRI BHUPENDER YADAV: Sir, with utmost respect to the Chair, we are giving

two notices, one for Calling Attention and second for Short Duration Discussion.
MR. DEPUTY CHAIRMAN: No; you give notice... ... (Interruptions)...

SHRI BHUPENDER YADAV: Sir, you have the power. If you are using your
power under Rule 266 and allowing them to speak, then, you allow us also.

...(Interruptions)... Allow us also. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, that is the discretion of the hon. Chairman.

...(Interruptions)... Sit down. ...(Interruptions)...
SHRI BHUPENDER YADAV: Sir, allow us also. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is the discretion of the hon. Chairman.

...(Interruptions)... Sit down. ...(Interruptions)...
SHRI BHUPENDER YADAV: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I cannot exercise the powers of the hon. Chairman.

...(Interruptions)... Sit down. ...(Interruptions)...

SHRI BHUPENDER YADAV: Sir, it is a *. ..(Interruptions)... It is a *.

...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, ...(Interruptions)...

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: I know you are an expert in rules.
SHRI BHUPENDER YADAV: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You give notice. Now, Shri Tiruchi Siva.

...(Interruptions)...
3t Ug IqEa: W, MU U Bl Al allow B &A1 ... (FEEH)...
sft ST 3MUd! ara Why are you doing this? ...(Interruptions)... Don't

do this. ...(Interruptions)... You give a new notice. Sit down. ...(Interruptions)... No,
Treasury Benches don't do that. ...(Interruptions)... Treasury Benches, don't do that.

...(Interruptions)...

it UE AEE: W, AT UP Bl Al allow B &1 ... (@@EM)... AR, MU ITH]
allow 3T g1 ...(@aum)...

MR. DEPUTY CHAIRMAN: Nagqviji, tell your Members to behave.
...(Interruptions)... 1 have given the ruling. ...(Interruptions)... 1 have given the

ruling. ...(Interruptions)...

st yUg AEa: T8 W ...(@AUH)... R, d TARE PR B &l ...(FagH)... I,
Te! fUeaR am= ot =il ... (aaum). ..

MR. DEPUTY CHAIRMAN: I have given the ruling. ...(Interruptions)...
sit Eﬁ?’ qTga: WX, * educational institutions HT misuse B B! 2 ...(ga4T ).

MR. DEPUTY CHAIRMAN: We will have the discussion. ...(Interruptions)...
Now, Shri Tiruchi Siva. ...(Interruptions)... Mr. Naqvi, tell your Members to behave.

...(Interruptions)...

Exploration of hydrocarbons in Neduvasal village, Pudukottai in
Tamil Nadu despite agitation by native people

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the Ministry of Petroleum and Natural
Gas has recently proposed a project to explore and extract hydrocarbon in Neduvasal
village in Pudukottai district in Tamil Nadu. While the project is said to economically

benefit the country ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nagqviji, what is this? ...(Interruptions)... If you
want discussion, you give notice. Sit down. This is very bad. The Treasury Bench
is creating problems. I cannot accept that. You sit down. ...(Interruptions)... 1If you

want a discussion, you give notice. We will allow. Sit down. ...(Interruptions)...

*Expunged as ordered by the Chair.
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A9 SgE e @3t (S UBeT JESER): WX, 3MMY BifelT A AR AT
SRYE H ¥ s A SR STHIE @R Y1, 89 39 R 1 dRe ¥ F9 b
fog a2l

MR. DEPUTY CHAIRMAN: You give the notice. Hon. Chairman will consider it.
Please give notice and hon. Chairman will consider it. Now, Shri Tiruchi Siva. Nothing

else will go on record. Now, Shri Tiruchi Siva. Sit down, Vijilaji. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, the Ministry of Petroleum and Natural Gas has
recently proposed a project to explore and extract hydrocarbon in Neduvasal village
in Pudukottai district, Tamil Nadu. While the project is said to economically benefit
the country in the form of royalties, tax revenue and additional employment, one
should also consider the social and environmental impact of such projects. Sir, this
project of extraction of hydrocarbon can be extremely harmful to the agricultural
fields. Pudukottai region, which is a part of the Cauvery delta, is a highly productive
agricultural zone and because of this project, the total area would be deserted. The
State is already under the scanner for farmers’ suicide. Nearly 606 farmers have
committed suicide from the year 2015 and the farmers will be taken much to the
worst brink. The production process will also contribute to the greenhouse gases like
Carbon Monoxide, Carbon Dioxide, Sulphur Oxide and Nitrogen Oxide. Sir, with all
these things, moreover, the spill of the oil would harm the agricultural fields which
would take years to recover. The people there are very much agitated because their
livelihood is affected and moreover, displacement will also be there. The project will
also use more volume of water. It would affect Tamil Nadu which is already having
shortage of water and the scanty region would become a desert. The hazardous gas
leaks and other things would spoil the entire water region there. In this way, the
project is very harmful. The people are under agitation for the past 22 days. We
have urged upon the Government not to forget that when the population is increasing,
agricultural lands have to be restored and the production has to be increased, you
are taking away the agricultural fields; and for such economically viable projects, you
cannot kill the agriculture. India is, basically, an agricultural country and, moreover,
the Pudukottai region, which is very contributory, lakhs of people would be displaced.
So, the Government has to seriously take this into consideration. In Turkmenistan, a
methane well has caught fire for the past four years and they have not been able to
put it out. Such apprehensions are also there that gas leaks and fire will also affect
the neighbouring communities. People are very much agitated and we urge upon the
Central Government to immediately revoke the project. We should very categorically
state that this project would not be implemented, that no exploration, no extraction
of hydrocarbon would be done in Neduvasal and we expect this assurance from the
Central Government.
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SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the matter raised by
the hon. Member.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I also associate myself with the
matter raised by the hon. Member.

SHRI S. R. BALASUBRAMONIYAN (Tamil Nadu): Sir, I also associate myself
with the matter raised by the hon. Member.

SHRI T. K. S. ELANGOVAN (Tamil Nadu): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRIMATI VIJILA SATYANANTH (Tamil Nadu): Sir, our hon. Chief Minister

met the hon. Prime Minister and gave a memorandum and now... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Dr. Maitreyan. ...(Interruptions)... You
only associate. ...(Interruptions)... Now, Dr. Maitreyan. ...(Interruptions)... You only
associate. Shrimati Vijila Sathyananth, that is okay. Sit down. Only associate yourself.
Shri D. Raja, associated; Shrimati Vijila Sathyananth, associated; Shri Balasubramoniyan,
associated. Now, Dr. Maitreyan, please start. Nothing else will go on record. ...
...(Interruptions)... Shrimati Vijila Sathyananth, please sit down. ...(Interruptions)...

Sit down. Dr. Maitreyan, please proceed. ...(Interruptions)...

Demand for central probe into the mystery surrounding
the death of Dr. J. Jayalalitha

DR. V. MAITREYAN (Tamil Nadu): Sir, with a sense of deep agony and
anguish, I stand before you... to demand a Central probe into the circumstances
leading to the death of my beloved leader and the iconic leader of Tamil Nadu,
Dr. Puratchi Thalaivi Amma. ...(Interruptions)... As a medical specialist, I know full

well.. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Shrimati Vijila Sathyananth, I am not allowing you.

Please sit down. ...(Interruptions)... No, no, sit, down, sit down. ...(Interruptions)...
DR. V. MAITREYAN: But you have to differentiate between ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing else will go on record. Only what
Dr. Maitreyan is saying will go on record. ...(Interruptions)... Nothing else will go

on record.

DR. V. MAITREYAN: I want to bring to your kind notice, Sir, Dr. Puratchi
Thalaivi Amma ...(Interruptions)... in Chennai on 22nd September, 2016 around 10.30
p.m. the bulletin issued by the hospital subsequently after a few hours is mentioned.
The hon. Chief Minister of Tamil Nadu was admitted ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Shrimati Vijila Sathyananth, you are not allowed.

...(Interruptions)... You are not allowed.

DR. V. MAITREYAN: “ in Apollo Hospital in Chennai ...(Interruptions)... on

dehydration. The hon. Madam is stable and under observation. ...(Interruptions)...
SHRIMATI VIJILA SATHYANANTH (Tamil Nadu):*
SHRI S.R. BALASUBRAMONIYAN (Tamil Nadu): *

MR. DEPUTY CHAIRMAN: What Shrimati Vijila Sathyananth says will not go

on record. What Shri Balasubramoniyan says will not go on record. ...(Interruptions)...

DR. V. MAITREYAN: Two days ago issues a treatment summary of Amma.

...(Interruptions)... In that they have mentioned ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shrimati Vijila Sathyananth, sit down. I can’t
hear what he is saying. ...(Interruptions)... No, no, sit down. Shrimati Vijila
Sathyananth, you listen to me. ...(Interruptions)... I want to listen to what he is
saying. ...(Interruptions)... The lady Member is misbehaving. ...(Interruptions)... What

are you doing? ...(Interruptions)... It is not going on record.

DR. V. MAITREYAN: She was given first-aid. The hospital ...(Interruptions)...

is here. ...(Interruptions)... Consistently responding to ...(Interruptions)...
MR. DEPUTY CHAIRMAN: This is not the way.

DR. V. MAITREYAN: Two reports by the same hospital on different dates!
I think this alone ...(Interruptions)... to demand a Central enquiry ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What are you doing? ...(Interruptions)... 1 have to

take action against you.

DR. V. MAITREYAN: That is the first point. The second point is that Madam

was admitted in the hospital on 22nd ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is not going on record. Only what Dr. Maitreyan

is saying will go on record.

DR. V. MAITREYAN: Sir, on 22nd night she was admitted and then subsequently

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing will go on record except what
Dr. Maitreyan is saying.

*Not recorded
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DR. V. MAITREYAN: The Apollo Hospital issued a bulletin saying that Madam
is responding to the treatment. But the doctor from London, Dr. Richard Beale has
mentioned ...(Interruptions)... That is why we demand a Central probe into the death
of hon. Puratchi Thalaivi Amma. ...(Interruptions)... We urge the Central Government
to initiate a Central probe, be it a CBI enquiry, be it a SIT investigation, be it
a judicial enquiry. ...(Interruptions)... We demand that this should be conducted
immediately. Thank you.

SHRI KIRANMAY NANDA (Uttar Pradesh): Mr. Deputy Chairman, Sir, I associate
myself with the issue raised by the hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I also associate myself with the issued
raised by the hon. Member. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Are you listening to me? Sit down. ...(Interruptions)...
Shrimati Vijila Sathyananth, you are a lady Member. I have respect for you. But
that doesn’t mean that you can misbehave here. ...(Interruptions)... Listen to me.
...(Interruptions)... Are you able to listen to me? ...(Interruptions)... Sit down. I am
saying this to all the Members. The hon. Chairman has allowed Zero Hour submission
to an hon. Member. ...(Interruptions)... Who are you to decide? ...(Interruptions)...
Shrimati Vijila Sathyananth, who are you to decide? ...(Interruptions)... 1 will name
you. Sit down. ...(Interruptions)...You can’t behave like this. ...(Interruptions)... You
sit down there. ...(Interruptions)... You sit down there. ...(Interruptions)... Shrimati
Vijila Sathyananth, you sit down there. ...(Interruptions)... 1 will have to take the
Rule Book. ...(Interruptions)... What is this? ...(Interruptions)... You sit down there.
...(Interruptions)... You sit down. ...(Interruptions)... Shrimati Vijila Sathyananth, listen
to me. I have a lot of respect for you. You are my sister. But I have to tell you
one thing. If a Member is allowed a Zero Hour submission by the hon. Chairman,
he should be allowed to say what he wants to say. Unless I listen to it, how can I
remove if anything is unparliamentary, or, if anything he has said, which should not
have been said? You did not allow me to listen to what he has said. Therefore, what
all he has said is now on record. If he has said anything unparliamentary, I am not
responsible. ...(Interruptions)... Listen, you are misbehaving. This is misdemeanor and
unbecoming of you. Since you are a lady Member I am not taking action. If any
other Member had misbehaved like this, I would have take action. Don’t do this.
Why do you think that you can interrupt like this? If you are the speaker making
a statement and any Member interrupts you, how would you feel? ...(Interruptions)...
Whether it is Rule 267 or Zero Hour, it is for the Chairman to decide and not for
you. ...(Interruptions)... Shrimati Vijila, whether it is Rule 267 or Zero Hour, it is
for the hon. Chairman to decide and not for you. ...(Interruptions)... This is very

bad. Don’t behave like this. I feel sorry to see a lady Member behaving like this.
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sl ST gea (SR UQYN): WX, AU FHEl [ I96 el IR By Afgar
S Bl ...(aauT). ..

it ITMHIRI: No, 3R Bl GOV ...(;IHM).... 3R BIg ARZAT T2l, AR Dls
29| ... (FIY)... | stand corrected. ...(Interruptions)... 1 am sorry. I thank you,
Jayaji. ...(Interruptions)... You can allege me of gender bias, a bias in favour of...

...(Interruptions)...

SHRIMATI JAYA BACHCHAN: I am not saying that you are biased, but you
have said that instead of her, if any other Member.. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Any other male Member.. ...(Interruptions)... Any
male Member... ...(Interruptions)... Let me correct it. I said, if any male Member
had done it, I would have taken action. But she being a lady Member and my sister,
I would not take action. But I want you to be careful. Now, Shrimati Kanimozhi.

Killing of Indian fishermen and continuous attacks on
them by Sri Lankan Navy

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, we had asked for a discussion, but
we are being allowed to speak for only three minutes about the issue of an Indian
citizen being shot dead by the Sri Lankan Navy. We want a discussion. It is an issue
that we have been raising time and again in this House, but we have never been
allowed to have a discussion. Is this the respect we have for our fishermen, who
have been harassed, who have been killed? So many of them have lost their lives,
but we have never been allowed even to discuss this issue. I would like everybody
here to express their opinion about it, talk about it and discuss the issue. We expect
a reply from the Minister; the Minister is here. We are not going to get any response
on this. It is only three minutes that you are allowing us to bring up this issue.

MR. DEPUTY CHAIRMAN: You may give another notice.
SHRIMATI KANIMOZHI: Sir, we have given another notice.

MR. DEPUTY CHAIRMAN: You may give a separate notice, not for Zero Hour
but for a discussion; may be a Calling Attention notice.

SHRIMATI KANIMOZHI: Okay, Sir. Thank you. ...(Interruptions)...
31, e AR AT (FER): W), 39 W gaf 8 =12yl ...(aem ). .

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, a notice under Rule 267 has already

been given. ...(Interruptions)...

SHRIMATI KANIMOZHI: Sir, we have already given a notice under Rule 267.
You have made it into a Zero Hour notice. I would give another notice, Sir, because
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this is not enough. ...(Interruptions)... Please allow me to speak. ...(Interruptions)...
This is not enough. Three minutes are definitely not enough to talk about the fears
of the fishermen. ...(Interruptions)... Sir, can 1 speak? ...(Interruptions)... It is not
enough to talk about their fears. Their livelihood is affected. There are protests all
over the State. The fishermen are worried. They are not sure whether they can go
to the sea and come back alive. This young man, K. Britso, who was shot at, was
just 21 years old. He has lost his life. The family has lost its only child; and it
is happening time and again. The Sri Lankan Government says it has got nothing
to do with it. Then, who else? When the Prime Minister of Sri Lanka, Mr. Ranil
Wikramasinghe, had taken over, he had said, if our fishermen crossed their sea
borders, they would be fired at. These are exactly his words. Now, we are seeing
it happening. Our fishermen have been arrested; their boats have been taken away
so many times. It is a burning issue in Tamil Nadu. But the Central Government
does not seem to respond. After all, they are Indian citizens! ...(Interruptions)...
What? They should stop it. Our hon. Prime Minister, a few years ago, when such
an incident had happened, had remarked that this was happening because the Central
Government was not strong enough. These are his words that I am quoting here.
Now, we have a strong Central Government. I agree. But why is it not bothered
about what is happening in Tamil Nadu? Are we not the citizens of this country?

Our people there are protesting. ...(Interruptions)...
3t 3reft smaR Y ([ER): #Eey, § wWd &1 39 vy 9§ dag & gl

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I too associate myself
with the matter raised by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I too associate myself with the matter raised
by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I too associate myself
with the matter raised by the hon. Member.

SHRI RITABRATA BANERIJEE (West Bengal): Sir, I too associate myself with
the matter raised by the hon. Member.
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31, I PR e qeled, § W@ B 39 Avy ¥ dag BRan gl
#t R IER (ST U=w): weRy, § W W 3l 59 favy 9§ dag e gl

SOME HON. MEMBERS: Sir, we all associate ourselves with what the hon.

Member has mentioned. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Shri Balasubramoniyan to associate.

...(Interruptions)... Mr. Balasubramoniyan is associating. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): Mr. Deputy Chairman, Sir, may [ respond on this issue?

MR. DEPUTY CHAIRMAN: All right. The Minister would speak on this.

SHRI S. R. BALASUBRAMONIYAN (Tamil Nadu): Sir, you have already called

me. Let me speak and, after that, he can respond.

MR. DEPUTY CHAIRMAN: Mr. Minister, I will allow you to speak after
Shri S. R. Balasubramoniyan. Mr. Balasubramoniyan, you can associate. You say it

in one minute because he has to respond.

SHRI S. R. BALASUBRAMONIYAN: No, no. I will confine myself to two or

three minutes.
MR. DEPUTY CHAIRMAN: No, only one minute.

SHRI S. R. BALASUBRAMONIYAN: Definitely, not more than that. I will
be very short. That is what I can tell you. She has already narrated the incident.
Actually, Sir, a few days back, a fisherman was shot at in the Bay of Bengal. Their
charge is, he has crossed the maritime boundry line and has entered the Sri Lankan
waters. Even if he has entered the Sri Lankan waters, according to the International
Law, they cannot shoot him down. They can take him into custody; and after that,
there will be negotiations on both sides, and both countries can be involved, and
after that, normally, they are being released. But, this time, without doing this thing,
indiscriminate firing was there. One man was shot dead and the other escaped with
some injuries. Now, this cannot be allowed to go on for ever. Actually, irrespective
of various issues involved between the fishermen of both the countries which need
resolution of the same, but, despite bilateral talks between the two countries and the
fishermen communities, firing at Indian fishermen by the Sri Lankan Navy is not
justifiable under any circumstances. This incident calls for stringent condemnation.
The Indian Government should do well to send a strong message to the Sri Lankan

Government. One thing I would like to submit. The Prime Minister was in Tamil
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Nadu in 2014 during the Parliamentary elections. He spoke at that time. He pointed
out that fishermen of Gujarat and Tamil Nadu, being arrested by Pakistan and Sri
Lanka in the high seas, is not due to any crime committed by them, but because,

the Central Government under the Congress Party is so weak.

3t AgE el (oR): W), W Afew R did & 918 STH! Sd1d <A1 A2yl
...(FAET)...

MR. DEPUTY CHAIRMAN: The Minister is answering. Listen to the Minister

now...(Interruptions)...

SHRI M. J. AKBAR: Thank you, Mr. Deputy Chairman, for giving me this
opportunity. I will not take too much time. I would like to inform the House that our
hearts go out to the fisherman who most unfortunately lost his life. The Government
has taken this matter and the welfare and concern of all fishermen most seriously. We
have raised this issue through the hon. Vice-President on the sidelines of the Summit

in Indonesia, and the Government of Sri Lanka has promised a full investigation.

MR. DEPUTY CHAIRMAN: Okay, thank you. Now, Mr. Madhusudan Mistry

...(Interruptions)...

Capturing of 94 fishermen by Pakistan Maritime Security Agency

3t AggE frel (oRI): IR, § AT &9 ORI & sea coast I AR ol SN
AEA G, ...(FAM)... STef fi% 31 T & e, IfaR 3R SdaR &, ...(Faum)...
fAifiey wee o1 & | g, oy # S 97 3@ g, vMaR 3R SaaR @I, |
T & Irex ..(aEm)...

MR. DEPUTY CHAIRMAN: Only what Mr. Madhusudan Mistry says will go

on record.

it HqYYad firelt: Pakistan Marines CEl I 94 fishermen T capture HXPh o Tl—s,£
gl 3l 9% fUsel At war 9 | ¥ SO1QT fishermen were captured by Pakistan
Marines from the Indian territorial waters and also from the International border.
TR, TAR & PR THT & SR diex W $8 I g1 gl 8, @ 39 TR TWHR
immediately reaction NI -..(GHT).... B |lel SRId % coast A Pakistan Marines
9 IFD! ST Bl, T9 AGIIRI Pl TP PY of Sl 21 Foreign Ministry 3R Defence
Ministry T I¥®! Coast Guard &1 BT &, JoI gal el 3l T% Coast Guard
39 AT & 3TaX B ) UIfHa & HGART BT capture ol fmam # fifwex wred
H ST AEd § 6 IR-9R Y91 F®i B 27

MR. DEPUTY CHAIRMAN: Mr. Minister, listen to this.
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12.00 Noon

it AgRgE e oy A1 R I Bl GBS od B ...(FAY)... 3R land b HUR
PY "l BT g, A WRBR immediately reaction il ¥, Wifdh STd sea border &
3SX violation BIAT &, @ why is the Government not reacting? What is the Prime
Minister doing? ¥ 99 g9¢ IR N AT drEdl _%’I

MR. DEPUTY CHAIRMAN: Mr. Minister, do you want to say something on

the fishermen issue?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): The issue of fishermen has a long history. This is, as I
repeat, a most unfortunate incident. This matter is being investigated. Our views

had been conveyed, and a full statement on this will be made... (Interruptions)...
3t AggEa el W), U 400 AT B L (EE). .

MR. DEPUTY CHAIRMAN: Time over. Now, Question Hour.

(MR. CHAIRMAN in the Chair)
ORAL ANSWERS TO QUESTIONS
Solar power panels on rooftops of trains

*106. SHRI RANJIB BISWAL: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Railways have installed solar panels on rooftops of some trains on

trial basis, if so, the details and the outcome thereof;

(b) whether Railways propose to install similar panels on roof top of other

trains;
(c) if so, the details thereof, zone-wise and if not, the reasons therefor; and
(d) further steps taken by Government in this direction?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) to (d) A

Statement is laid on the Table of the House.
Statement

(a) Yes, Sir. Indian Railways (IR) have provided solar panels on rooftop of 19
Narrow Gauge (Northern Railway) and 4 Broad Gauge non air-conditioned coaches

in service (two by Northern Railway, one by West Central Railway and one by
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Southern Railway) for use of electrical energy generated in train lighting system, on
trial basis. Besides the above, solar panels have been provided on 6 trailer coaches
of Diesel Electric Multiple Unit (DEMU) on trial basis. Trials are still underway.

(b) and (c) The initial results which are available in the limited trials done so
far have given indication that electrical energy requirement of carriage lighting and
fans for Narrow Gauge coaches can be met to a large extent by the solar panels
provided on the rooftop of coaches. Accordingly, directions are given for installation
of solar panels on the rooftop of 50% of the residual fleet of Narrow Gauge coaches

of Northern Railway to observe the performance over a longer period.

Electrical energy which can be generated by roof mounted solar panels in Broad
Gauge air-conditioned coaches will be far lesser than the electrical load requirement
of such coaches and hence this option was not tried. Accordingly, trials are being
done in the Broad Gauge non air-conditioned coaches only where the electrical load is
over 4 times that of Narrow Gauge coaches. The trials done so far with solar panels
of present technology installed at the rooftop of Broad Gauge non air-conditioned
coaches are not able to fully meet the electrical energy requirements of lights and
fans and hence the existing generation system also needs to be continued as a backup.
These trials have thrown up certain installation and maintenance issues also which
have to be attended. After resolving these, it is proposed to conduct extended trials
in two day service Broad Gauge express trains, one each in Northern Railway and
Southern Railway. These trials will indicate the economic viability and maintainability

in fitment of solar panels in Broad Gauge non air-conditioned coaches.

Improvements in technology taking place in the electrical fittings and appliances
like LED lights and energy efficient fans resulting in reduced energy requirement,
more efficient energy storage devices as well as increased efficiency of solar panels
are expected to provide solutions for improving the financial viability of solar panels
as well as maintainability. Based on trials being conducted, further proliferation of

solar panels on rooftop of non air-conditioned Broad Gauge coaches will be decided.

(d) Indian Railways have embarked upon a mission to save I 41000 crore over
a period of 10 years through efficient energy management and power procurement.
Further, in order to reduce dependence on fossil fuels, Indian Railways (IR) proposes
to harness 1000 Mega Watt (MW) solar power as part of IR’s solar mission.
Accordingly, 500 Mega Watt (MW) solar plants are planned on roof top of Railway
buildings through developers with Power Purchase Agreement (PPA) by Railways, to
be used for meeting power supply needs at Railway Stations, workshops etc. and
about 500 MW Solar plants are planned on land based system for meeting traction

and non-traction power requirements.
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SHRI RANIJIB BISWAL: Sir, the hon. Minister’s reply states that the initial
results shown in the limited trial of solar energy shows that to a certain extent it
can fulfill the electrical requirement in narrow gauge coaches and not in broad gauge
coaches. I would like to know from the Minister if he is looking at other sources

of non-conventional energy; and if so, what other sources are.

SHRI SURESH PRABHU: Sir, we are in the process of changing, to a great
extent, the energy mix of Indian Railways. Indian Railways uses two kinds of energy.
The first is the traction energy and the other is the non-traction energy. Our target
is to work on both. On solar energy, our target is to make 1,000 MW—500 MW
from roof top and 500 MW from land-based PV panels. The other measure is to
do in wind energy; the target is 200 MW and I am happy to say that the installed
capacity is already 36.5 MW, when we recently installed it in Jaisalmer. On waste-
to-energy, we are working on ten locations. Jaipur plant shall process 5 tonnes a
day and produce 100 KW hours a day; Delhi plant shall process 15 tonnes a day.
And, tenders for eight more are under various stages of finalization. I have already
said that the Indian Railways must explore the possibility of having tie-up with
cities because the waste of municipal corporations will be substantially higher than
the Indian Railways. Hence, we should not be putting up waste-to-energy plants

only for the Indian Railways waste generation. Therefore, we are working on that.

Sir, in addition to this, we are doing energy audits. I am happy to say that 643
locations have been covered with energy audits. In addition to this, as you correctly
put a question, we are working to generate energy from the top of railway coach
itself. We are trying to put solar panels on an experimental-basis. On narrow gauge,
it has been quite successful. But, for one air-conditioned coach, we need 25-30
KW hours of energy whereas the capacity today of a solar panel is only 4.8 KW.
Therefore, there is a difference. For the narrow gauge coach, the capacity of the
solar panel to generate matches it and, therefore, we are doing it. Of course, as the
efficiency of the solar panels improves substantially to a higher level, — currently
it is at 17-18 per cent—we will be able to use that also. Today, we are running
a Climate Change Express; and on that, on an experimental-basis, we are trying to

put solar panels on top of the coaches.

SHRI RANIJIB BISWAL: Sir, the Minister stated about the solar energy. I had

asked if they are looking for other non-conventional energies.

SHRI SURESH PRABHU: Sir, when I explained about waste-to-energy, it is a

non-conventional energy.

SHRI RANJIB BISWAL: Sir, what are the sources of non-conventional energy?

Have you identified the non-conventional energies?
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SHRI SURESH PRABHU: Sir, non-conventional energy includes wind energy,
which I just mentioned; non-conventional energy includes waste-to-energy, which I
mentioned. Former Minister, Shri Jairam Ramesh, is here; he will tell you that these

are all sources of non-conventional energies.

3t 99 TV T S, TiegeE SR gENl WHWISH Bl od g¢ §9 d9d AR
§f%|?ﬂ # fossil fuel STETRT power generation & HUR Heid fHAT ST BT & A A
q %@?ﬂ? H armed forces & A& YA & U W TSI land bank Bl 39 XeTd
W%Wrooftop%%QG?WW?%%,W@CO&%, it must be more
expensive than what you can do on the ground or on the rooftop of the railway
buildings. So, have you done any study on this account? Is it cheaper to install
panels on your land bank or on rooftop of your existing buildings in comparison to

railway coaches? Fifh 3N MY Yold I b HUR ENSED fharT e %, it is a

very expensive process and the power supply is not constant. What it can provide

is that zero watt or ten watt bulbs can be switched on or it can provide power to
fans. Why don’t you have a massive plan? You have so much of land bank. Go
for a massive wind power generation, waste management power generation and solar

power generation.

SHRI SURESH PRABHU: The hon. Member is absolutely right. In fact, as I
mentioned, we are doing both and very, very small portion, very, very miniscule
portion will come from the top of the coach. It is on experimental basis. Most of it
is coming from land base which is 500 MW and another 500 MW is from rooftops,
the rooftops of all the railways buildings which are using a lot of electricity. Power
from the rooftop will be used for captive consumption essentially in the buildings
where it is put up whereas the land based solar panel generation will be used for
traction power. That is exactly what we are trying to do. You are asking me a very
valid point — we have only tied up yesterday only — I am happy to inform the
House — with the United National Environment Programme, which is a specialized
body of the United Nation, also to ascertain the entire potential of how much solar
energy railway can generate from various sources. We are also working to find out
how much more of wind, solar, waste energy and all other forms can be used. In
addition to this, we are trying, as I was saying, the profile of energy. So, we are
trying to find out how we can buy electricity directly from the market by using
open access under the Electricity Act, 2003. We have reduced the cost of energy
purchase significantly. In fact, our target is to save I 41,000 crores of energy bill in
the course of next ten years. We are only on track and we are saving X 4,000 crores
because that is the only way by which railway can be sustaining because salary is

the biggest source and the second source of cost is energy. So, we are reducing that.
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sft IMR Y WE: U FElSy, H MUP HEgH I HEAG €A ARG W IS
B ITEdl § b S W H Veld & BRI BT electricity bill AT & R B
electricity KT 87 Electricity & WUd &I ®H B & oIy &I Yid & gRT Bl
RISEICEIERIER Y

St R W: ST HY qarT {5 energy efficiency U dgd g HIEAH ©, TS
ﬂ%ﬁ%‘?ﬁ@ﬂ_@l@‘ﬂ?ﬂﬁenergyﬁsaveaﬂmﬁﬁsﬁ?mﬁﬂfagﬁﬁwﬁ
energy saving operations @ I8 &l Yold H Sigl-Sigl I dged o'l g5 ©, 89 S
|d AZCH Bl Yass! dlged H Hac & I8 &l b A1I-1T & AN energy audit
W PR 2 T 3R S HY apfl pEl, dgd AR installations ¥ energy audit 81 I ﬂ%
gl ENESEE gRUmH I8 B8R 6 89 Yerd &t energy efficiency W ff, ST ey |t
e ©, I HAET H B 8 g

SHRI JAIRAM RAMESH: Sir, what I would like to ask the hon. Minister is that
some years ago there was a lot of excitement on the use of jatropha to substitute for
diesel in the railways. The railways are substantial consumer of diesel. There was a
lot of talk that jatropha would be grown on land that is owned by the railways and
this would be used to substitute for diesel. I would like to ask the hon. Minister

whether there is some thinking on jatropha.

SHRI SURESH PRABHU: Sir, I remember that there was an initiative about it.
But what we are doing today is we are using bio-fuels and adding it to the diesel
by which we are able to save substantially. But, plantation of jatropha has not yet

happened. I will find out what is the reason for it.
Drought in Tamil Nadu

*107. SHRI A. VIJAYAKUMAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government has any proposal to declare drought in Tamil Nadu in

view of recent situation prevailing all over the State;
(b) if so, the details thereof and if not, the reasons therefor; and

(¢) whether Government of Tamil Nadu has requested the Central Government

to release funds for tackling the drought situation, if so, the action taken thereon?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
RADHA MOHAN SINGH): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) Declaration of drought is made by State Governments. The Government
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of Tamil Nadu declared drought in all the 32 districts in the State on 10th
January, 2017.

It is the primary responsibility of the State Governments to take necessary relief
and ameliorative measures in the wake of natural calamities including drought. The
Government of India supplements the efforts of the States with financial and logistic
support. State Governments have ready availability of funds in the State Disaster
Response Fund (SDRF) for undertaking immediate relief in the wake of drought and
other natural calamities. Additional assistance, over and above SDRF, is considered
from National Disaster Response Fund (NDRF) in the event of natural calamities
of severe nature, in accordance with established procedure and on submission of a

Memorandum for financial assistance by the affected State.

Tamil Nadu has an allocation of ¥ 713.00 crores during 2016-17 under SDRF,
comprising of I 534.75 crores as Central share and X 178.25 crores as State share.

The entire Central share of I 534.75 crores has been released to the State Government.

The State Government submitted a Memorandum seeking assistance of ¥ 39565.00
crores from NDRF for drought relief. An Inter-Ministerial Central Team (IMCT),
constituted by the Central Government for assessment of the drought situation and
requirement of financial assistance, visited the State in January, 2017 and submitted
its Report. The Report submitted by the IMCT is under consideration of the Central

Government.

SHRI A. VIJAYAKUMAR: Hon. Chairman, Sir, I would like to know from
the hon. Minister whether the Government would expedite the State’s demand of
% 39,565 crores as drought relief package to Tamil Nadu. Since the Inter-Ministerial
Central Team has submitted its report and all the 32 districts have been officially
declared as ‘drought affected’, the meagre amount of relief extended by the Central

Government is not helpful to meet the crisis of drought affected farmers.

2 YA PUTAn: UK FEIed, H A 9w Bl I Arsdl § (b Ao
Sl TRERTY 3R Afharg Yeeferes 8, S¢ IR Iod WRGR I F99 371 & a1
Parg EH BT ERT BIAT 2 3R balg <M fu RUIE Yo Rl 81 SHD HIR TR
feurdic o & T Bl 8, e R 98 faR ot 21 od 8 9@l 966 g8
T 3R I IR FR & I RHSe vaverdt &1 9ot & 2

SHRI A. VIJAYAKUMAR: Sir, my second supplementary question is,
demonetisation has brought the money-lenders to the doors of helpless farmers who
were already in deep distress. Since they don’t have an option, the farmers have to
accept the money-lenders’ offers. Will the Government provide interest free loans to

drought-hit farmers?
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sft TR BUTe: WX, fIRIY SMUGTl &1 Yawed &l &I Sl ygfadi &, IqH 37
s TU foy gu ¥ 9l T WReR 39 3R dfax dRAT 9w, @ BR Fdhd
2l Y ARPR Pl SRR a@1 &GI8, BHCI Bl JJAT & dla AR O 88 W)
o9 @I AFART S TS 8, 98 BRI 3R W TATRI Bl A g1 s B

AEleY, A Aew AT9-4ad @M o & IR 3§ Y @ ©, § S qqr1 dred
g & S99 I9ST U@y T8l ek B

SHRI K. K. RAGESH: Sir, there has been a sharp reduction in rainfall in Kerala
during the last south-west monsoon. The reduction was a record of more than 34
per cent and it affects the State of Kerala in a very big way. The whole State is
drought-affected and considering the particular situation, whether the Government

will consider...
MR. CHAIRMAN: The question relates to Tamil Nadu.
SHRI K. K. RAGESH: Sir, it relates to drought. I am talking about drought.
At gl Sl &, Tgd g@! 91 A Aol

SHRI K. K. RAGESH: I would like to know whether the Government will
declare Kerala also as a drought-affected State because it affects Kerala in a very big
way. The Chief Minister himself had approached the Central Government for Central
assistance and I want to know whether the Central Government will provide necessary

assistance to the State of Kerala and declare Kerala as a drought-affected State.

st e A Rig: 9y w9y qeiey, 61 ew @l R &7 wifvd
P BT ATHR I PR Bl ¢l G 5T ARHR YT T3 DI GEI =If¥a
PRAT & 3R AR U qHRSH WOl B, a1 (fTad wu 4 g9’ S S, sty
B AR B T [ BNl

SHRIMATI VIJILA SATHYANANTH: As regards the Memorandum submitted
by our hon. Chief Minister, Shri Edappadi Palaniswami to our hon. Prime Minister
on 27th February, 2017, he has said that our State has been severely affected by
drought. The State has been declared drought-hit and there is no relief for the
farmers. The damages caused to the crops is due to heavy failure of rainfall. We
have to ensure drinking water supply by various temporary measures. We have to
ensure drinking water supply in the ensuing summer. I would like that adequate
fodder availability should be maintained for the cattle and employment generation
programmes also has to be taken up on a war-footing. We need Central assistance
and, on a war footing, we need ¥ 12,500 crores to be released as per the request
of the hon. Chief Minister.
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#t e Ared R AR gl S, SR usd g 9t o g © f$ gER
2 T3 oY 3R E & RUIE o 8 B1 39 IR H 2ifqw o WY 81 TS ¥ d1 s9 IR
H TaUrHl, S 85 olael BHCT Bl ©, IS9P UK 9S4 Aol W 331 7 § SR oan
2 % Uo AwiE & 3R Sl G AMUST DY & ARG &, Idh AR 3! ATl
frerfll 3 g faear faam @mear § & fUod 5-7 anf § &0 o @ sman &rm
3R foraent weraar el grf.. Y St SeRT § 5 dferrg & ot el o
6-7 gul H T YA B &b BRI 19,665 BIIS BUY Bl AN g5 o) ...(TAIM)...
§ free ara 91 &1 g

SHRIMATI VIJILA SATHYANANTH: It is the State and Central share together.

it <1 e RiE: oo ara Al § 624 BRIS BUY R 3M9eT By 9 fqU
Y Bl
MR. CHAIRMAN: No dialogue, please.

#Y e e R § onuel favary e g 6 9 e 1 f$as @ 7, 9Rd
AXBR T8 91 FSTIAT R AP 15T Bl <3N IHD! 8% AT TR Bl 968
Bl 3R § foeqr faamar g 5 smue! aga ores! werar frer

3t gRaer: AR [9aiy Sff, I8 Fard SRR dierg 9GSl B, W) g9 3R
B F W el gl W AFEG BN 7 S Ig e @ g g 6 wa 8 A
G UGl off fF deRTg # Al ¥ e fHAEi 7 M B T R W B g9l
d TBM ATHSAT BT & U BIs AR DRU &7 T SN 3l Bl 39D a1 8 3MR
29 F T o) oy fowl # g ueT ¥ iR 39S fo S ¥ F1 Hew IS 2

it <1en Hied Rig: WR, S8 9% SRgaR] MG RT BT 9aTd 8, 98 oI 39! fHeft
2, B W fireh 8, Afes fafdad w9 @ St ey Raie @R 2, S 8 F3rey
& A B, SHP d8d & NS Herd &1 S d8d 2015 & Aids M MY €, offd
2016 & 3rdps 3ft dd T8 3T B

Misuse of Wi-Fi facility at railway stations
*108. SHRI VIVEK GUPTA: Will the Minister of RAILWAYS be pleased to state:

(a) whether the Ministry has come across any case of misuse of Wi-Fi facility
provided at railway stations, if so, the details of specific cases, State-wise, including

the nature of misuse;

(b) whether the Ministry has set up any filtering mechanism to block the usage of

illegal and obscene websites and also a way to track users, if so, the details thereof;

(c) the details of the number of passengers using internet service and the railway

stations where this service is being provided; and
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(d) the details of funds allocated and spent on the same during the last two

years?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) Use of Wi-Fi at stations is regulated by guidelines issued by Department of

Telecom (DoT). No case of violation of these guidelines has been reported.

(b) and (c) RailTel Corporation of India, a PSU under this Ministry which
has been entrusted with the project of Wi-Fi facility at stations, has the necessary
mechanism to block websites in terms of guidelines/directions issued by Department of
Telecom (DoT), from time-to-time. As per available information, number of passengers
using the Wi-Fi services at all stations was approximately 50 lacs in the month of

February, 2017 at 115 stations so far provided with Wi-Fi service.
List of stations having Wi-Fi facility is given in the Annexure (See below).

(d) Execution of Wi-Fi facility at Railway Stations is done by RailTel Corporation

of India without any fund allocation by Government.
Annexure

List of Stations having Wi-Fi facility

Sl. No. Zonal Railway Station State/UT
I. Central Railway Pune Mabharashtra
2. Kalyan Mabharashtra
3. Dadar (C) Maharashtra
4. Lokmanya Tilak (T) Mabharashtra
5. Panvel Maharashtra
6. Byculla Mabharashtra
7. Thane Mabharashtra
8. CST Mumbai Mabharashtra
9. Kurla Mabharashtra
10. Belapur Mabharashtra
I1. Solapur Mabharashtra
12. Vashi Maharashtra
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S1. No. Zonal Railway Station State/UT
13. Nagpur Maharashtra
14. Gulbarga Karnataka
15. East Coast Railway Visakhapatnam Andhra Pradesh
16. Bhubaneswar Odisha
17. Puri Odisha
18. Cuttack Odisha
19. East Central Railway  Patna Jn. Bihar
20. Mughalsarai Jn. Uttar Pradesh
21. Hajipur Jn. Bihar
22. Gaya Bihar
23. Dhanbad Jn. Jharkhand
24. Muzaffarpur Jn. Bihar
25. Darbhanga Jn. Bihar
26.  Eastern Railway Sealdah West Bengal
27. Barddhaman West Bengal
28. Asansol West Bengal
29. Bhagalpur Bihar
30. Howrah West Bengal
31. Konkan Railway Madgaon Goa
32.  North Central Railway Allahabad Uttar Pradesh
33. Jhansi Uttar Pradesh
34. Kanpur Central Uttar Pradesh
35. Gwalior Madhya Pradesh
36. Mathura Jn. Uttar Pradesh
37. Aligarh Uttar Pradesh
38. Agra Cantt Uttar Pradesh
39.  North Eastern Railway Gorakhpur Jn. Uttar Pradesh
40. Lucknow Jn. Uttar Pradesh
41. Ghazipur City Uttar Pradesh
42. Chhapra Jn. Bihar
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43.  North-East Frontier Guwahati Assam
Railway

44, New Jalpaiguri West Bengal
45.  Northern Railway Lucknow Uttar Pradesh
46. Hazrat Nizamuddin Delhi
47. Chandigarh Chandigarh
48. Dehradun Uttarakhand
49. Amritsar Punjab
50. Jalandhar City Punjab
51. Varanasi Uttar Pradesh
52. Bareilly Uttar Pradesh
53. Ambala Cantt. Jn. Haryana
54. Ayodhya Uttar Pradesh
55. Moradabad Uttar Pradesh
56. Anand Vihar Terminal Delhi
57. Ghaziabad Uttar Pradesh
58. New Delhi Delhi
59. Ludhiana Punjab
60. Haridwar Uttarakhand
61. North Western Railway Jaipur Rajasthan
62. Jodhpur Rajasthan
63. Ajmer Rajasthan
64. Udaipur City Rajasthan
65. South Central Railway Kacheguda Telangana
66. Vijayawada Andhra Pradesh
67. Tirupati Andhra Pradesh
68. Hyderabad Telangana
69. Secunderabad Jn. Andhra Pradesh
70. Warangal Andhra Pradesh
71. Guntur Jn. Andhra Pradesh
72. Aurangabad Maharashtra




Oral Answers [10 March, 2017] to Questions 49

S1. No. Zonal Railway Station State/UT

73. South East Central Raipur Chbhattisgarh
Railway
74. Durg Chhattisgarh
75. Bilaspur Jn. Chbhattisgarh
76. South Eastern Railway Ranchi Jharkhand
77. Kharagpur West Bengal
78. Tatanagar Jharkhand
79. Southern Railway Ernakulam Jn. Kerala
80. Tiruchirappalli Jn. Tamil Nadu
81. Chennai Central Tamil Nadu
82. Tambaram Tamil Nadu
83. Chennai Egmore Tamil Nadu
84. Madurai Jn. Tamil Nadu
85. Thrisur Kerala
86. Coimbatore Jn. Tamil Nadu
87. Mangalore Central Karnataka
88. Kozhikkode Kerala
89. Tiruvananthapuram Kerala
Central

90. Arakkonam Jn. Tamil Nadu
91. Kollam Jn. Kerala
92. Ooty Tamil Nadu
93. Coonoor Tamil Nadu
94, Mettupalayam Tamil Nadu
95. South Western Railway Hubli Karnataka
96. Bangalore City Karnataka
97. Mysore Karnataka
98. Yesvantpur Karnataka
99. West Central Railway  Bhopal Madhya Pradesh
100. Kota Rajasthan
101. Jabalpur Madhya Pradesh
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102.  Western Railway Mumbai Central Maharashtra
103. Ujjain Madhya Pradesh
104. Dadar (W) Mabharashtra
105. Bandra Terminus Maharashtra
106. Churchgate Mabharashtra
107. Bandra Mabharashtra
108. Khar Road Mabharashtra
109. Borivili Mabharashtra
110. Andheri Mabharashtra
I11. Indore Madhya Pradesh
112. Surat Gujarat
113. Ahmedabad Gujarat
114. Vadodara Gujarat
115. Rajkot Gujarat

SHRI VIVEK GUPTA: Sir, I would like to know, through you, from the hon.
Minister that if you look at the list of stations mentioned in the reply, the Northern
part, the Central part, the Southern part and even the Western part of the country
have more than 50 stations each providing Wi-Fi facility at stations. But, when it
comes to the Eastern part, there are only 2 or 3 stations. So, I would like know
from the hon. Minister: When does he plan to remove this discrimination and ensure
that stations in the Eastern part of the country also enjoy Wi-Fi facility as other

parts of the country are enjoying?

SHRI SURESH PRABHU: Sir, I had already said about the criteria where
internet shall be provided. We will be covering 400 stations. Of course, eventually
we will be covering a large number of stations. But, in the first batch, with Google,
we are covering about 400 stations. The criteria for that is the category of station.
As you know, the category of a station depends upon the volume in that particular
place. So, “A-1 Category” non-suburban station is a station with an annual passenger
earnings of more than ¥ 60 crores. "A Category" non-suburban station is a station
with an annual passenger earnings between I 8 crores and I 60 crores. So, we will
definitely ensure that stations falling in the Eastern side will also be covered. Sir,

the sun rises in the East. So, we cannot ignore the East.
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SHRI VIVEK GUPTA: Sir, I wanted to know whether the RailTel Corporation is
different from the Government of India. I thought it is a subsidiary of the Railways.
When 1 asked the question about details of funds allocated, it was replied that it is
done by the RailTel Corporation without any fund allocation from the Government.
Sir, by the way, RailTel Corporation is a 100 per cent subsidiary of the Ministry of
Railways. So, figures are not mentioned. Sir, Wi-Fi is given free of cost. I wanted
to know, through you, from the hon. Minister uptill when Wi-Fi will be given free

and from when are you planning to charge.

SHRI SURESH PRABHU: Sir, no money is provided by the Railway Ministry
from its own Budget to this particular project. The RailTel Corporation Ltd., you
are right, is owned by the Government of India through the Railway Board. But, it

is under the administrative control of the Ministry of Railways.

Sir, there were more than 7,000 stations covered through underground optic fiber
cable network years ago. So, this is the backbone required to offer any broadband
services like Wi-Fi. When this was created, obviously, the Railways was interested
to offer better services to the customer. So, we said that we will offer free Wi-Fi
to customers. Therefore, RailTel tied up with others and tried to provide service;
we are not providing any funds. Now, the question is: How long will we provide
free service? It is something as and when we take any decision you will be the

first one to know.

SHRI P. BHATTACHARYA: Sir, the hon. Minister has said that the RailTel
Corporation of India, a PSU under this Ministry, which has been entrusted with the
project of Wi-Fi facility at stations, has the necessary mechanism to block websites
in terms of guidelines/directions issued by the Department of Telecom (DoT), from
time to time. My question is very simple. How can, in a running train, we connect
any other place by mobile phone any other phone? Have any arrangements been

made by the Railways?

SHRI SURESH PRABHU: Sir, this Wi-Fi facility has been offered to stations,
which are in the stationary form. Of course, there is a proposal to do it in the
running trains also. The inter-connectivity issues will definitely come in. But we are
definitely trying to do this. In fact, in some trains a start has already been made.

We will try to offer it in more trains.

st 9RY WER: oM & fa° 19 Portable Wi-Fi equipments available %, T
TIRT R AT Bel W Portable Wi-Fi & through @ S use ®R @ &, 3MH T AT
AERY AN BT GAGT b Y Railway Stations UR, 317 GIRI & A1A-ATA, Id Wi-Fi
service provide X B & <Ifed war feadd 3 &1 € b Yad dgd El@ N UR, 3@
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categorywise - m, H@ IR WX, H@ stations UX provide P P ﬁﬂr, S EB\T'% criteria
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%ﬁwqﬂ:mmwﬁmﬁﬁ%ﬁ?mﬂﬂgﬁﬁﬂﬁsmtions
TR Y provide B, Wfdhe ST H BT fH gw I8 9 fhar T g, 115 I W
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AP AIA-AA, S AR students &, d 8T IMBY YT BN, Rifh J& sHDI Sl
speed &, WWW%@?WWW%%— This is the biggest and the
fastest public Wi-Fi anywhere in the world. Iz ?jﬁ[%ﬂ Tgl W ol iR we STE
R B, <IfhT YoAT T F Bl TS B

SHRI V. VIJAYASAI REDDY: Sir, it is good that the Government of India is

providing Wi-Fi facility at the stations, listed in the answer. There are umpteen cases

that are being reported where the persons, not holding valid tickets, would get into
the railway stations and misuse the Wi-Fi facility being provided by the Government
of India. I would like to know from the hon. Minister whether any mechanism is
being evolved to prevent such a misuse. One such step could be that only after the

PNR number is entered the Wi-Fi facility would be accessible.

SHRI SURESH PRABHU: Of course, all the valid ticket-holders can use this
facility. But, today, this facility is available to everybody. For example, the students
can come and use this facility. Of course, if the hon. Member suggests that we
should not allow that then we may consider it. So far as misuse is concerned, it
is a public service being offered to the people. So, I think, it is a ‘misuse’ in that
sense of the term. But, in order to ensure that nobody can access the sites prohibited

by the DoT, the DoT guidelines are being followed.
*109. [The Questioner was absent.]
Shortage of storage capacity for foodgrains

*109. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that the country faces huge shortage of storage capacity
as the existing godowns and warehouses have failed to keep pace with the rising

production and procurement of foodgrains, if so, the details thereof;

(b) whether several companies from other countries have shown interest and

offered a helping hand in building foodgrains' storage capacity in the country; and

(c) if so, the details thereof and the response of Government in this regard?
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THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAMVILAS PASWAN): (a) to (c¢) A Statement is laid on
the Table of the House.

Statement

(a) No, Sir. On the basis of peak stock requirement during procurement season,
the overall storage capacity required in the country is about 600 lakh MT. Against
this, the total capacity available with Food Corporation of India (FCI) and State
Agencies for storage of foodgrains as on 31.01.2017 was 775.74 lakh MT. Thus,

on the overall, there is sufficient capacity for storage of foodgrains in the country.

The peak stock requirement generally happens on Ist June every year. The trend
of peak stock on 1st June and the corresponding storage capacity available during
the last four years is given as below:—

(Fig. in lakh MT)

Date Storage Storage Storage Total Stock
capacity owned capacity hired capacity with  Storage position

by FCI by FCI State agencies capacity
01.06.13 156.33 240.69 354.28 751.30 676.59
01.06.14 156.47 226.58 375.47 758.52 622.31
01.06.15 153.42 215.33 357.68 726.43 568.34
01.06.16 154.15 208.32 449.47 811.94 534.29

(b) and (c¢) No, Sir. The Government has not received any proposal from any

company of foreign countries to build foodgrains storage capacity in the country.

MR. CHAIRMAN: Question No. 109. Questioner not present. Shri Ananda
Bhaskar Rapolu.

SHRI ANANDA BHASKAR RAPOLU: Mr. Chairman, Sir, the hon. Minister
is gracious enough to record the facts that the Food Corporation of India is going
away from its regular duty. When the office was demitted by the UPA, the storage
capacity of the Food Corporation of India was 156.47 lakh metric tonnes, whereas
today it has reduced to 154.15 lakh metric tonnes. The role of the Food Corporation
of India in food storage and particularly in the expanding necessities of the cold
chains and the regular food-storage requirements are enlarging. But the Union
Government is not encouraging the Food Corporation of India; rather, it is diverting
its role, or, bifurcating its role into various divisions. I would like to know from
the Union Minister whether there are any designs to dismantle the Food Corportion

of India — in serving the food requirements and providing food storage capacity.
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SHRI C. R. CHAUDHARY: Hon. Chairman, Sir, since it is my maiden reply,
blessings of all the learned hon. Members is solicited. I think the hon. Member
has gone through the table, which is given in the reply. As he mentioned that the
storage capacity is decreasing, 